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The House reassembled after lunch at two of the clock,

MR. CHAIRMAN in the Chair.
CALLING ATTENTION TO MATTER OF URGENT PUBLIC IMPORTANCE

MR. CHAIRMAN: Now, Calling Attention to Matter of Urgent Public Importance,
Shri V. Muraleedharan.

The misuse of social media platforms to spread rumours and fake news

leading to rising incidents of violence and lynching in the country

SHRI V. MURALEEDHARAN (Maharashtra): Sir, I rise to call the attention of the
Minister of Electronics and Information and Technology to the misuse of social media

platforms to spread rumours and fake news leading to rising incidents of violence.

MR. CHAIRMAN: The Minister of Electronics and Information Technology will

now make a statement.

THE MINISTER OF LAW AND JUSTICE; AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, at the very outset, I express my apology to my distinguished friends, that
the photocopies are just being readied, but I am reading it slowly and the Hindi version

will follow. I seek your indulgence.

Hon. Chairman, Sir, I rise to make a statement on the misuse of social media
platforms and propagation of fake news causing unrest and violence. Hon. Members of
Parliament Shri Bhubaneswar Kalita, Shri V. Muraleedharan, Shri Mahesh Poddar, Shri
Rajeev Chandrasekhar, Prof. Manoj Kumar Jha and Ms. Saroj Pandey have given notice
for Calling Attention Motion that inter alia seeks to draw attention to the problem of
"Misuse of Social Media Platforms to spread rumours and fake news leading to rising

incidents of violence and lynching in the country".

Regarding nature of cyberspace, the issue raised by my colleagues is extremely
relevant. It is important to appreciate the nature of cyberspace and its present status in
the country for a comprehensive view in this matter. Cyberspace has distinct and unique
characteristics as compared to physical space. It is virtual, borderless and offers anonymity
to an extent. As a result, cyber-attacks can be launched from anywhere in the world with
limited possibility of trace-back and positive attribution. Once anybody is on internet,
he can access any system on internet spread across the globe from anywhere. The cyber

space offers virtual environment where anyone can hide his identity on the network and
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create a pseudo name or even acquire some other identity. The security of the computer

infrastructure acquires greater importance under these conditions.

Mr. Chairman, Sir, with widespread proliferation of new technologies like social
media and mobile apps, etc. there are some miscreants who are misusing these technologies
for committing cybercrimes. Such behaviour is facilitated by virtual and borderless
nature of cyber space, where anyone can open account in any name including fake name
from any part of the world. Most social networking sites do not conduct background

information check and their servers are located abroad.

Mr. Chairman, Sir, social media platforms have become the most prominent media
to facilitate interactions. They have led to growth of digital medium. Popular social
media platforms are Facebook, Twitter, Linked In, Instagram, Youtube, WhatsApp etc.
Any user can post any content (text, image, video, speech, etc.) from anywhere on social
media platform. Typically, users of these platforms are identified by the profiles they
create. Users are required to provide certain amount of personal information to facilitate
connections. These sites facilitate communication between users by means such as fora,
chat rooms, blogs, tweets, email, instant messenger etc. In addition, several customized
features and applications are provided on these websites to share information, photos,

audio and video files.

Mr. Chairman, Sir, India today is emerging as a big digital power with a proactive
people-centric program of creating digital infrastructure focusing on digital delivery
of services and thereby digital empowerment leading to digital inclusion where every
common man is enjoying benefits of digital governance. With a strong base of 118 crore
mobile phones, about 122 crore Aadhaar numbers and 32 crore Jan Dhan accounts being
opened, new milestones in digital delivery of various benefits to the citizens have been
created. Riding on this Jan-dhan, Aadhaar, Mobile (JAM) Trinity, the implementation of
various welfare schemes have been streamlined whereby fictitious duplicate claimants
have been identified and weeded out resulting in savings of over ¥ 90, 000 crores as
a result of such direct benefit transfer to the citizens. Initiatives like e-hospital, Jeevan
Pramanan, e-scholarships, e-soil health cards, digital payments, digital locker, cloud
services and Umang app wherein the citizen can avail the services of over 1,200 schemes
of Central or State Governments in the palms of ordinary Indians, empowering the citizens

in pursuit of digital inclusion.

India is also a globally recognised IT power where Indian IT companies have

displayed their potential on the Global stage and have brought great respect to India. Of
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late, India is becoming a big centre of the startup movement. The digital literacy scheme
namely PMG DISHA that seeks to empower over 6 crore Indians is showing great results.
Today innovation, entrepreneurship and inclination of ordinary Indians to improve the
fruits of technology are being appreciated globally. The Government is taking initiatives
so that in a few years India could become a 1 trillion dollar digital economy. Of late, India

has also become an important country....
MR. CHAIRMAN: Mr. Minister. ...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: I take your point.

MR. CHAIRMAN: Go steadily. You are proceeding with a much more speed than

SHRI JAIRAM RAMESH (Karnataka): Sir, take it as read.

it rafy: TET-7E, T e gl g

SHRI RAVI SHANKAR PRASAD: Sir, I will complete in a few minutes.
MR. CHAIRMAN: Don't worry. You continue.

SHRI RAVI SHANKAR PRASAD: Of late, India has also become an important
country where social media platforms have spread their wings. The spread of social media
has also in its own way contributed to awareness, connectivity, education, community self-
help, information and updates, and business promotion. All this could happen because the

big digital economy operates beyond geographical borders.

Now, I come to userbase of Social Networking Sites by March, 2018. Facebook has
219 crores user base world-wide and it has 19.4 crores in India, the highest; Twitter has
33 crores user base world-wide and 2.6 crores in India; YouTube has user base of 100
crores world-wide and 4.2 % crores in India, and WhatsApp has 150 crores user base
world-wide and 20 crores in India up to February, 2017, the highest, in the world, in India
footprint. The Source is © Statista 2018.

Hon. Chairman, Sir, now, I come to the Challenges. While acknowledging the
benefits of digital empowerment, it has also brought in challenges and some of its
reckless abuse has posed a serious dilemma of striking the balance between freedom of
speech and expression, awareness, empowerment and the obligation to be responsible,
accountable so that mobile platforms do not become vehicles to commit crime, incite

hatred, provoke terrorism, extremism, promote money-laundering, etc. The Government
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because of its commitment to respect freedom of speech and expression, freedom of
choice and responsibility towards the right to privacy of the citizen is equally cognizant
of the mandate of Article 19(2) of the Constitution of India where the freedom of speech
and expression is subject to reasonable restrictions relating to sovereignty and integrity
of India, the security of the State, friendly relations with foreign States, public order,
decency or morality or in relation to contempt of court, defamation or incitement to an

offence.

Hon. Chairman, Sir, now, I come to fake news. Fake news is a type of propaganda
that consists of deliberate misinformation or hoaxes spread via traditional print and
broadcast news media or online social media. It can include text, visual, audio, data report,
etc. Fake news is written and published with the intent to mislead in order to damage an
agency, entity, or person, and/or gain financially or politically, create disturbance and
unrest, often using sensational, dishonest, or outright fabricated headlines to increase
readership, online sharing, and Internet click revenue. The typical attributes of fake news
are that it spreads fast, is doctored, is incorrect, is mala fide, is intentional, is sensational/

glamorous, is unverified, and goes viral.

The Government is cognizant that social media platforms are being abused as
vehicles for weaponisation of information against India's strategic interest and economic
stability and is committed to taking suitable action to deter such action. Sir, now I come
to the actions taken on misuse of social media and fake news. Recently, it has come to the
attention of the Government of India that a number of disturbing instances causing loss of
innocent lives have taken place in various parts of the country. These are deeply painful,
regrettable, as well as a matter of deep concern for the Government. The Government
has taken prompt action. The first incident was reports of breach of data at Facebook,
wherein it was reported that data of a number of their users had been compromised by
Cambridge Analytica. Immediately, notices were issued to the two companies and their
response sought. Facebook responded that they will streamline their internal processes
regarding handling of personal data. They stated that the case of Cambridge Analytica
was a case of breach of trust. They promised to take various other steps to ensure that such
breaches do not recur. Cambridge Analytica on the other hand gave an initial response that
data of Indians was not breached but this was not in conformity with what was reported
by Facebook. Cambridge Analytica also did not respond to a subsequent notice. Sir,

therefore, it is suspected that Cambridge Analytica may have been involved in illegally
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obtaining data of Indians which could be misused. The Government has entrusted this
issue to be investigated by the CBI for possible violation of Information Technology Act,
2000 and Indian Penal Code. There were also subsequent reports that data of users was
illegally accessed by hardware manufacturers who had tie-ups with Facebook. In regard
to this issue, Facebook has reported that they are not aware of any misuse of Facebook

information, including Indian users' information.

Mr. Chairman Sir, there have been other series of incidents relating to abuse of social
media where mob lynchings were reported in various parts of the country consequent to
circulation of wild rumours on WhatsApp as a result of which innocent people have lost
their lives. The Government swiftly issued notice to WhatsApp since in most incidents
such horrible events were preceded by viral circulation of rumours on this platform. In
response, WhatsApp have taken steps to increase the friction in propagation of content on
the platform by reducing the number of forwards to five and also indicating whether an
incoming message is either forwarded or originally composed by the sender. They have
also planned to remove the forward button that appears adjacent to the video or audio
message. They have also informed that they will be bringing in fact checking and fake
news verification mechanisms to help people check the veracity of content on the platform.
While taking note of such response, Mr. Chairman Sir, it was felt that it was not adequate
to meet the challenges of the situation. Therefore, WhatsApp has been asked to come out
with better technological solutions so that misuse of the platform is avoided. Also, the
Government has issued second notice to WhatsApp and it was conveyed to them at the
highest level that being a technological major company, it is equally their responsibility to
promptly come up with technical solutions when a harmful message is in wide circulation
on the same day in a particular area on a particular issue. It is their obligation to inform

the law enforcement agencies when they notice such virtual messages.

Sir. now I come to the actions taken by the Ministry of Home Affairs. The Ministry
of Home Affairs has issued a number of advisories including one advisory on untoward
incidents in the name of protection of cows dated 9th August, 2016, another advisory on
cyber crime prevention and control, dated 13th January, 2018 and also an advisory on
incidents of lynching by mobs in some States fuelled by rumours of lifting/kidnapping
of children, dated 4th July, 2018. Pursuant to the directions of the Supreme Court's order
dated 17th July, 2018, MHA has issued a directive to the States for implementation of
directions of the apex court on 23rd July, 2018 and has constituted a Group of Ministers

and a High level Committee to make recommendations in this matter.
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Sir, now I come to the legal provisions very briefly. First is the IT Act, 2000;

provisions for blocking and removal of content. (A) Blocking of websites/information.
Section 69A of the Information Technology Act, 2000 provides for blocking of websites/
webpages in specific conditions of (i) Defence of India (ii) Sovereignty and integrity of
India (iii) Security of State (iv) Foreign relations with foreign States (v) Public Order
(vi) or for preventing incitement to the commission of any cognizable offense relating
to above. (B) Disabling or removal of information by intermediaries. Social media site
(Intermediaries) are required to disable or remove any unlawful information as and when
brought to their knowledge through a court order or through appropriate Government or
its agency. Various law enforcement agencies notify the social media sites for removal of

contents/disabling of contents under provisions of Section 79(3)(b) of IT Act, 2000.

The Information Technology (Intermediary Guidelines) Rules, 2011 notified under
Section 79 of the IT Act requires that the Intermediaries shall observe due diligence
while discharging their duties and shall inform the users of computer resources not to
host, display, upload, modify, publish, transmit, update or share any information that is

harmful, objectionable, affect minors and unlawful in any way.

Now, Sir, I will share with this House how many blockings we have done under
Section 69A of the IT Act, 2000.

For Facebook, we have blocked 457; for YouTube, 95; for Twitter, 321; for

Instagram, 41; and others, 51.

(i) The compliance of the intermediaries in the year 2018 (till June, 2018) is as

follows:-

Facebook—499; YouTube-57; Twitter—88; Instagram—25; Tumbir- 28.

URL means, Uniform Resource Locator.

The legal provisions that are currently available with regard to the conduct of
intermediaries, which includes various social media platforms, in order to respond to
such developments are in the IT Act, 2000. Some of such provisions need to be revised
and reinforced so that they can respond to the emerging challenges. This is proposed to be

done by strengthening the implementation aspects of Section 79 of IT Act, 2000.

Hon. Chairman, Sir, now, I come to new measures which the Government is

proposing to take.

It is critical for social media service providers regulated as 'online intermediaries'

under Indian law, to ensure that the lawful provision of their services and platforms in
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India in order to continue to receive access to Indian users, should ensure and demonstrate
their strict compliance with the Information Technology Act as well as all other applicable
laws, as well as submit themselves and their services, platforms and other applications to

the jurisdiction of Indian courts and authorities by having a physical presence In India.

To continue to target Indian users, such intermediaries must implement appropriate
remedial measures and assist in curtailing any use of such services and platforms that
perpetuate harm in Indian society, including loss of life or disruption of public order.
This, at the very minimum, necessarily requires them to ensure that all such malicious
messages circulated through their services or platforms in India can be traced, and their
source of origin be effectively identified by law enforcement agencies or relevant public

authority.

The Government is, therefore, seriously considering that through appropriate rules,
all social media platforms should be required to locate their grievance officer in India who
could act as the point of contact for all communication with regard to such grievances.
The duty of such grievance officer should cover not only to receive grievances on real
time basis, but also to inform law enforcement agencies. It is planned to issue directives in
public interest to such intermediaries that would require all such social media platforms to
ensure that their platforms do not become vehicles for promoting hatred, terrorism, money
laundering, mob violence and rumour mongering. They should provide for technological
solutions so that verified fake news and provocative messages can be filtered by technical
solutions. They should bring in a more effective mechanism for receiving grievances and
they should report to the law enforcement agencies. They should also seek to provide the

facility of verifying fake news on the platform itself.

Further, this Government will strengthen the appropriate legal framework to ensure
that significant social media and instant messaging service providers targeting Indian
users do not deprive Indian users of the right to bring proceedings in India, and of the

protections of Indian law.

The Government wishes to make it very clear that social media platforms run
by any company or entity is an important stakeholder and therefore it cannot evade its
responsibility, accountability and larger commitment to ensure that its platform is not
misused on a large scale to spread incorrect facts projected as news and designed to
instigate people to commit crime. If they do not take adequate and prompt action, then
the law of abetment also applies to them. It is expected that while honouring freedom of

speech and expression and right to inform and educate; the mandate of Article 19 (2) of
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the Constitution has to be kept in mind and there has to be a healthy balance in overriding

public interest.

In addition to taking the above reinforcement of legal provisions to make the
platforms more accountable, the Government will also promote initiatives to increase
awareness among the citizens to become adept in noticing fake news and to avoid
becoming a party to viral circulation of fake news. A campaign to educate school
children about the misuse of social media for propagation of false news will be taken
up. The Common Service Centres will also be engaged in the task of promoting this
message among people especially in rural areas. Various stakeholders such as educational
institutions, professional and industrial associations, Chambers of Commerce, etc., would
also be involved in this campaign. The State Governments will also be requested to join in
this effort to make the citizens more aware to prevent the use and abuse of social media.

In this regard, I will be writing to all Chief Ministers.

Conclusion: Mr. Chairman, Sir, the Government is committed to freedom of speech
and expression and privacy of its citizens as enshrined in the Constitution of India.
Government does not regulate content appearing on social network platform. These social
network platforms, though, are required to follow due diligence as provided in Section 79
of the Information Technology Act, 2000 and the Rules notified therein. They have also
to follow Article 19(2) of the Constitution and ensure that their platforms are not used to

commit and provoke terrorism, extremism, violence and crime.

Mr. Chairman, Sir, I have deliberately made the statement a little bigger as
a comprehensive view can be conveyed by this. I will await the feedback from
hon. Members. Sir, let me assure this House that our Government is committed to freedom.
But freedom also comes with responsibility. Therefore, the social media platform, being a
stakeholder, has also to understand the import, integrity and dignity of the larger message

of India's Constitution so as not to promote crime.
Sir, with these words, I conclude awaiting the feedback from hon. Members.

MR. CHAIRMAN: Yes, it is really comprehensive. Shri V. Muraleedharan, you get

seven minutes.

SHRI V. MURALEEDHARAN: Mr. Chairman, Sir, the notice that I had given is
regarding misuse of social media in spreading fake news which leads to violence and

unrest in various parts of the country. The hon. Minister has made a statement. But I
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would like to put forward some of the views that are very important in the present context.
Of course, the Government led by Narendra Modiji has given utmost importance to the IT
sector. Digital India is one of the prime mottos of the Government of India. E-Governance,
through which the citizens get services on demand, and digital empowerment of the citizen
are the main mottos of the Government. But, at the same time, I would like to put on record
that the social media, on the one hand, as utilised for the betterment of the citizens of the
country whether it is the Railway use or for the safety of those who are in a precarious
condition in foreign lands. All these are done by the Government. But, on the other hand,
there are forces in the country which are bent upon creating unrest and violence in the
country. Rumours are being spread; unauthenticated news is being spread. Even such
information which are far from truth are being spread. There was an incident, I can quote,
of recent days. On 16th April, Kerala witnessed a hartal or bandh. Perhaps, the misuse
of social media, the violence that erupted in the whole of Kerala would be the largest that
has been reported in the whole country. On a single day, there were around 400 incidents
of violence. Thousands of youths sprang to the streets of Kerala armed with weapons and
they were obstructing the peace loving common people of the society. This was not done
by any organisation, this was not done on the basis of any verified information, there was
no reason for such an incident to happen, and, of course, the Government was caught
unaware, and ultimately those who suffered, they were the common people of the society.
There are incidents reported from various parts of the country wherein some information,
some news, some rumour is spread by some irresponsible people on the one hand, and
on the other hand, the sinister designs of some people have led to large scale violence.
These incidents, on the one hand, which lead to violence, are there and, on the other hand,
there are also instances of social media being utilised or used deliberately to defame the
political opponents. Recently the Karnataka elections were held. I would like to quote that
the principal opposition party utilised or rather in a way doctored the advertisement given
by Bharatiya Janata Party in a very prominent newspaper, 7he Hindu. That advertisement
was doctored and used by the head of the IT Wing of the principal opposition party to

spread facts which are far away from truth. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): That is not correct.

...(Interruptions)...

SHRI V. MURALEEDHARAN: I have the material ...(Interruptions)... The banner
headline in the top corner of The Hindu which gave the advertisement of BJP as 'for a

corruption-free State', that was the slogan of the BJP, but the principal opposition party
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made a poster which said 'for a corruption State'. The word 'free' was omitted or in a way
erased. It was tweeted by the IT head of the principal opposition party. ...(Interruptions)...
I have records of so many leaders, so-called respectable leaders. The Chief Minister of
Delhi tweets or re-tweets one or the other fake news and later on he withdraws that.

...(Interruptions)... My colleague *

MR. CHAIRMAN: 'Other House', you cannot quote. ...(Interruptions)... You cannot

quote the other House, please. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I have a point of order. ...(Interruptions)...
He is a Member of the other House. ...(Interruptions)... That should be expunged.

...(Interruptions)...

MR. CHAIRMAN: Okay, 1 have said it. ...(Interruptions)... Go ahead.

...(Interruptions)...

SHRI V. MURALEEDHARAN: The so-called respectable leaders of every political

party in the opposition use this opportunity or use such fake news.
MR. CHAIRMAN: Your time is coming to an end. ...(Interruptions)...

SHRI V. MURALEEDHARAN: They use such fake news to spread rumours. Even
there was an incident and I have the pictures wherein a photo of Rawalpindi was used to
show that the photo is of Bhopal. A respectable Member of this House, he used this, he
did this. So, this is not an issue of political one-upmanship, every political party needs to
adhere to the rules of the country. I would request that political parties and respectable

leaders cutting-across party lines, will have to show restraint so that people of the country

also follow the rules of the country. With these words, I conclude.
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*Expunged as ordered by the Chair.
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MR. CHAIRMAN: My only appeal is, if one party takes the name of the other party,
they will take another name and then the entire purpose is lost. He did not take the name.

If it is there, it will be removed.

SHRI GHULAM NABI AZAD: Sir, I am taking all the precautions. I have the
name of the Ministers. I have the name of the organisation that has been telecast widely

across the country and printed across the country, but yet I am not taking the name.
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AR, AR Union Minister, fTeT § 98 fTex xal §, d faeer # ue gy €1 § 78
Ferd o faeen 3 fhdt giaf&et | fafam @t ¢ & ol 81 9IRS & R, # &T
T AT g1 XET §, ARG S ¥ foIferT & fory Sl 8 afre#l uebs MY &, d el A €, B 7ol |
S # 1 59 ST 9 e St 2, @ @ W Sy w3 6 R W 9 2 8k A
I HA ST R Gl ST Y D! fHeTs Raatra

*Expunged as ordered by the Chair.

FTransliteration in Urdu script.
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iy W s oy o T e Jin s o Bl oy oS 1Al 0 AN Gl

ke Sal et S S50 sy 53 e A8 Ut Ll s Ul uee aos S
S AlE gl Cu AR L Tl e D e e ] 5 0T

e g ey o VLS 3 S e 1S e i flade Ui o s ¢

5 Sadl e Jpanigr oS e R0 A8 Ugnans i pe oy i 2

TS e cm L AL S Sl e el S NS e - Sla s B

R e R i P R P

4
HS S 5 e g )2E abny § il i S O o e i e
S Glge S 0 8 I3 g o e S Bile 4l g sy

o AUTIf: <159 BT &7 IRIU| =

37 [T T SIS : TR, S 419 H disturbance 81 TR o1 ....(@@EH). ..
(Al gt o S e e e 1] o D i

sft uTafer: 89 M1 & dierd 99 disturbance g8 211 ... (@ET). ..

i} T[T T ITTSTIE: WY, I RS, 79 2015 H Uil [ raeliss &1 gs off, 7@
I FHY * & THATATY Hed I b H I 9o TS| B3l 39 X9 & F9g Al 39!
AIH B & & I g &l wierT urel & qR H3l Fehi W I I I aRE I 3T
ARES ¥ U 3MR oIl g8, 1 /1Y 3R 3ih UIferITiT Id] HEd o (b gadl Sl

TPl BT @ &, 98 qd H G
xS EA Suindl Ly e 2015 i ip ke el im T g a3 il T

= Y LS\ ES FTRDL i TPRPNSL [, .S (ra T P L JICF PR U, s
=S Pk Sl S Sy ol AS o aslee oSl ol S, Sad

ot Sl e TS glen el el ol et 2 ) USSR 2 e
1€ Sy g 18 Ll S L 5€ S ) Chiagd G pren e g o0 gr Sinl

B3 e i 03 6 3 A2 A

it |uTafer: o™ 41 S, S|

37t T[T At STISTIE: AT AT S, 579 A9 39 A 1R 3R 379+ gHdIS 1R
UgeIT TE1 o Wehdl ©, Al 3 PEl BT ARI? Y | Al ol &I a1 &1 AT 3719 37

FTransliteration in Urdu script.

*Expunged as ordered by the Chair.
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fafed, TS 3R THTEUST IR UaRM o7 S9d1 $ BIOY, S9d HUR BT

BRATS HINY, TR &7 H I8 forfer 4 81 S, 9ga-9gd g=dia|

D pdl ) g e flde Bl s a6 T il 1311 L aDME tiaf

S Jpemad g g Tl 8 ke Gles LS e B L e SBS

SS O T Gl S Ly el i sl D et o ede O LS o o

EETIL ST ST T LI ENpe oL LIl e - Vi R g L
. - gl Sa g R ey

it FHTafy: O1. /IS PR ST 37T U™ Ui e 2

1. A AR S (FS8R): [9aRT He I, 31 dlef Bl 3aR o & Ty gfshaTl
...(F9YT).... Sir, at the outset, hon. Minister, this intent, the purpose is very good,

provided we also touch base with some of the crude realities which actually doesn't

figure out. I shall come out with important suggestions in the process.

TR P H H A B SR B o H 39 GeH &1 TP 791 9 g, G Il 181 2 fh
9 e 1 yig ay qd i IR forfert w =i &1 81 31 781 uan fb g9 usel fafdm,
H1q ferfermT gART vocabulary P ISTART BT . (FAYT). ..

AU B HAT & g WAt T Wil SR BRIk SIS HATEd d
o w3t (3ht fasra Maer): vg g9t Arera Hifew w g a1 fafimm w22 L caaum)....

it P TS (T dren): WX, .. (@@au)... fafem = oft grit .. craem). ..
Arerel MNfear iR At ... (@Em). .

sft wHTafey: it S9! ater IR ... (aen ). .. 319 3T fawg IRgT

. A PR A AEIG, § 7o vy g raeoifafy # LHS=RHS 1T &1
Left Hand Side is equal to Right Hand Side. S9% & afefy a1 1 | afery, ¥ a8f U am
BRI

AR, § 3ATIPh A A T U M8 BT ATed] § P Arerel HISAT BT use, mob
lynching, violence, dg FART ERT B Rt &1 = 81 &7 B H'T§ IR
AT & o5 31T e S = 7 2, afes ofie frsht & o § 78 excfi 2, e &
forRI=roT 4§ of i RoTTep! 31Tt U8 T\t ¥ 371 R8T © b e IR ST [ IS &, H I
f&@maT € f% Le Bon & T8 ¥ Zimbardo T, ddid aTg it i T& &, s ¥ awyareit
B oite foran 7, 1 aafad oiR diferfedme ardtst @am st 772 99 Mt ik @ 8 S
{1 b AEgH | W1 R b 31muE 2 b afifeed el R 49 gU afad 3R 31U g &l
TR T 9 @ § — 3N AFG S BT Sl &, BHRT MYHT ISTHITad fORTE 8 AT

fTransliteration in Urdu script.
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[91. #9151 $HR 37]

2, b1 B9 Gob-gER &b RISTIcI GeHT T8l &1 AR, T8 GIH! Bl ST AT HITSAT §
TEIC B 81 H HIB! P A1 HEAT dTed] § [ IRfSd Ual uR 9 §Y N S| a¥iaid
PR Bl TS Ug] R 93 TN SHS! THIH HRd 7, S forward B &, 9 TR tweet
P Bl IR YIUTS 291 WX o1 81 TS TS, 4 S Wifcre 24 gt 2, ST physical
violence BIdT &, 8 HTYTS &1 o1 aRoIfy Bl 81 310 8N TgTdel IR IR BRI H 4
TN qd 45-46 AT BT T, AR ga-11 &A1 SAR TS 7 T2 21| S+ 9% 9aH 9 &4
Teh-gaR ¥ &1 81 bR | /G {3l Heled B8 W2 U fb social media TR BIS tweet
AT - W%\“Iﬁv_\’ﬂﬁ%ﬁ@ﬁforward WGTIHT%,TE’television channels TR 4} Teldl
81 519 I8 television channels TR Fefdl & 1 28X b IER STel Iod o, el Hdl § a1dR
< B S F1 99 WY A S, SIS ST STE &, WAfh R T $AdT DI
TS &l 81 fFebrerr, a1 § 9a71 81 § & a8 a7 g 7281, Sy # 89 <1 o1, B4R 81
TSI BT AT €, 3N 98 §HRI vocabulary H 31T T &1 519 3T ATferd dlerd & ol
ID HIG 37T Bl ST & BRI b ¥ I9T T8l 811 A112Y, e ILR MY §6 AT &H
931 5afeTT 89 FIPT U ATSIT Hebod o1 BT

I3 ¥8f Ue SR =I5 FEl 8, SAET 999 7 od gY, § d§ o1 =@ gl
..(FAYT)... 1 U1 T % 31fl 9 21 ...(aee)... 89 99 U aR (U1 fa=raat &l
W IE trolling ¥Tes IR IY Yd T 31 A1 HH A BH T e 2AT| AP trolling B A
3T 17 319 A1 FHAT TP troll B1 ST 1 I8 DI4-AT SR AT AT 82 MU A< Pg fadr dl
31T troll B1 ITY, IS ST dIe &1 <1 troll BT MY T8 Iford &1 g1 AT 4] He e, SO
B9 AIPHT GEANT S| §H I8 TF BT 81 b &A1 &1 a1, I1d-a1d IR D141 b drd
S SR WL B S ; 98 7 &N AN TR B 91 bR & cAfch IS Mg A oA Tl 71 H
qe A pg b Fad T TM-Rerd qereHT el A, fTdb1 1954 H Ueb fbel1a publish g 2t
- "How to serve the cow." ...(R@eT)... T IR T B R 370 IR 3 2
39! g8 fobeitd YR A H THM ARN Bl dearil a1yl A Ul ge &b fowg a9 3ik
T1-I&TT BT AT ATe]d o) ST I8 Hed © [P IR T B 8T 39 aRIb A BRAT Al 98
AR & Bl M H TeEId R SN TS &A1 91 DI Pel Yol fadq1? ... (Fag). .
eIy, 931 fdh ga fiee ofik ¢ difvrgl

i} {HTIfr: AR 8197 3 B eI 51 319 3T conclude BT .. (FALTH). ..

1. WIS AR S: H 3R a1 B8P conclude PR I8T | T 3784 Tied! A
ST &b &1 I8 HBT AT-

&g AT JHEHT &b JEANI Bl 7 BT,
T o fory 3 SToTaTa @1 A B,
S & Sl 41, I a1 Bl 7 ©iSyl

NIERIEN
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MR. CHAIRMAN: I have a list of 13 Members to speak and then we have reply by

the Minister and all this has to be completed in one hour.

SHRI D. RAJA (Tamil Nadu): Sir, at the outset, I take this opportunity to appreciate
the hon. Minister for making such a comprehensive statement. But, it also lacks in certain
respects. Sir, social media has become a great forum. It has brought people close. But,
at the same time, it is being used to create strains among human and social relations. In
a country like ours, we are witnessing a situation which is unprecedented. Sir, social
tensions and social conflicts have increased by many fold and hatred and intolerance
has become the order of the day. Social media contributes to this. In fact, social media
can play a positive role in building public opinion, in questioning the Government, in
criticising the Government, in exposing the failures of the Government and, at the same
time, mobilizing people for common good of the society and nation. Here, Sir, I would
like to give one small example and after that I shall conclude. I live in Vitthalbhai Patel
House. There is one Mavalanker Hall. One national political party organized a national
meet of social activists. They called it 'Social Media Warriors Meet'. It forced me to think
as to what they meant by 'Social Media Warriors'. Who are these warriors? Against whom
are they fighting? That is where the problem lies. There are extremist organizations, the
Right Wing Extremist Organization for that matter. They spread falsehood. They indulge
in character assassination. They spread. ...(Interruptions)... They intimidate political
opponents by spreading falsehood and hatred. This is what the Government should touch
upon. The parties, in power, should be very responsible and sensitive to such issues. I
am telling you, Sir, that the hon. Minister is a sensitive person. You know, whom I mean.
All this is happening. I don't want to get personal. But, I am also one of the victims.

...(Interruptions)...
MR. CHAIRMAN: Please conclude. ...(Interruptions)...

SHRI D. RAJA: I am also one of the victims of fake news, falsehood, and character
assassination. ...(Interruptions)... This is precisely run by ...(Interruptions)... This is

where the Minister will have to address this question.

SHRI DEREK O'BRIEN: Sir, since this is a Calling Attention Motion, I have four
specific questions to the Minister. And, I hope, he will answer those. But, before that, I

Have got three sentences.

It is the party which came to power in 2014 which created the culture of digital

mobs. We have to understand this. It is the party which came to power in 2014 which used



472 Calling Attention to ... [RAJYA SABHA] ... Public Importance

[Shri Derek O'Brien ]
the social media to condition minds. It is the party which came to power in 2014 which

has made fake news their master hobby. We have to understand this.

I have four specific questions. I hope, these will be answered at tne end of this
debate. One, what the Minister did not tell you, in his so-called comprehensive review,
which the largest Facebook account is that was brought down by Facebook. That was
called 'Postcard News'. The Postcard News was brought down. Look at the contents of the

Postcard News. It is one hundred per cent Right Wing * contents. ...(Interruptions)...
MR. CHAIRMAN: No; no. * will not go on record. ...(Interruptions)...

SHRI DEREK O'BRIEN: Has * become an unparliamentary expression, Sir?

...(Interruptions)...

MR. CHAIRMAN: If you name parties and organizations here, then, they will say
something else. ...(Interruptions)... B.K. Hariprasadji, please do not spread rumours here
in the House. ...(Interruptions)... Nothing shall go on record. ...(Interruptions)... Nothing
shall go on record. ...(Interruptions)... Nothing shall go on record.

SHRI DEREK O'BRIEN: Sir, I did not mean to hurt anyone. In my book, it means

'Rumour Spreading Society'. ...(Interruptions)...

MR. CHAIRMAN: He may be having his own book, why are you worried?

...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, my first question is if the Postcard News was brought
down, we know the contents, why are the MLAs, MPs and Ministers of the BJP are
demanding to Facebook that it should be brought back? Why?

My second question is, if we know India's most bilious and hatred-spreading
twitter handle '@Ippatel' — India's most bilious and hatred-spreading monger — why
was he called to the BJP President's social media network ...(Interruptions)... last week?

...(Interruptions)...

MR. CHAIRMAN: Shall we really discuss all these things in the Parliament?
...(Interruptions)... Which party is meeting whom, shall we discuss all these things?

...(Interruptions)... You have to conclude, please. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, I want to make just two more points. A lot of India
lives in villages, a lot of India lives in cities and towns. But, I live a lot on internet.

...(Interruptions)... Just two more points, Sir.

*Expunged as ordered by the Chair.
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Mr. Minister, if you think that WhatsApp groups are creating all these problems —
yes, you are right they are creating all these problems — please get WhatsApp to disclose
to you, at least, one thousand such groups, and that will be very useful to you to find out
who they are. ...(Interruptions)... Sir, my fourth point is on Facebook. Facebook's largest
advertiser in India today, with 19 sponsored ads for the last six months, is 'Nation with

NaMo'. My question is: Who is paying for this?
MR. CHAIRMAN: Now, Shri Javed Ali Khan.
SHRI DEREK O'BRIEN: Sir, let me finish.
MR. CHAIRMAN: Shri Javed Ali Khan.
SHRI DEREK O'BRIEN: No, Sir. Let me conclude.
MR. CHAIRMAN: You have no speciality. All are equal.
SHRI DEREK O'BRIEN: Sir, I have asked four questions. Let me finish.
MR. CHAIRMAN: That has nothing to do with this.

SHRI DEREK O'BRIEN: Sir, I have asked relevant questions. I have asked four

questions.

MR. CHAIRMAN: You have the capacity to conclude in two minutes, but you went
beyond that.

SHRI DEREK O'BRIEN: Sir, I am concluding with only one sentence. Please allow

MR. CHAIRMAN: Please.

SHRI DEREK O'BRIEN: Sir, if I am not making a relevant point, I can sit down
immediately. I have asked four questions. I want those answers, because I believe, the

Trinamool Congress believes that 'digital India' is really 'divisive India'. Thank you.

MR. CHAIRMAN: Thank you. Now, Shri Javed Ali Khan. ...(Interruptions)... Please

don't make allegations against each other; the debate will get diluted and diverted.

sft ST 3rell WM (STR USeN): AT Furafa off, § fUod o aui § g8l )
T 3 e § b A7) it o1 gater Rids sidrsht # e wan 5, Ry 8 g v 4 781 wHs
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[sf} SIS 3reft @]

IRIT T ST & {3 3T I8 W eHe difgd fawel & forg 9gd d8ax 81 9ol &, aifd
Wmﬁw,ﬁconclusion%Wﬁ%‘g’ﬁ%@ﬁ?ﬂmwﬁww
fg\"l g8 U8 8 fF "The Government does not regulate content appeating on social network
platform." T A YT Teell SIS TTI 31T $H ele &1 B, Al RIS MY
3@ E@ﬁﬂ Y TE1 B Fhd| g9 Calling Attention Pl ﬁw-iﬂﬂ  violence 3R lynching T
1 f57% 21 § Fe1 aredn § & d8dr I 8Id1 % 39 fa9a-a%g &7 Calling Attention 3T
TRV YKATd SR §19 H & AT b A1 Feld B 37Tl

[YTYRT ARIG, STET dd AT HIRSAT & misuse BT AT 7, IE 3N (HfTad w9 |
e &1 fawy 21§ s1rae! garn @redr § b Arere Hifsan | srware barrs S €, 30
FAER T &, S[O! WX Toldll 21 TH DI QT I T8 8, A 98 TR Hat b gAR
RISTHRT & S BT 9T BRel ©, BHR IST1TD Siid= Bl FHIfAd Bl 8, AR TS
& AIITRIS HIETS Bl IHIAT BT &, H Bel aTedl g (5 STd SHHT [Tu-id g7 g8
g, 79 g8 ford1 &1 fawy 99 S 21 S9H ft Ges ST aRATd 91 I8 © b aefed Wy
A ISIRTE g AT IoTfad [aRYRT & IRT W69 3rwdre hal™ &1 &TH B g,
IR ARG HigTe B fITTre BT B B &, I I8 D fordT &1 fawg 59 Si1ar B
A ATETeA H..

s s oo 0 Sl ol e e Sl o (GBI 08 B Lda G
T T S Y R T LI P
S s Sy Sl g 8 gl S B e L e i 7k Gy
g W e S IR el B sl B S By
The Government does not A& o~ sy gp UL goes — f:_,rL Syt e e

W = @ A - regulate content appearing on sccial network platfors.”

ISR ST QRPN Y- e [ [T P Qg e Gt T i PR
s UGS e oz S i 8 Sl g uidely g gy iy S ol SIS
o ey 8 AR Y oA KIS 8 gy 3y ol S Uy om e S op
LSy ol fle € i o f

G ey Szl e 8 e ge S Ll dige S5 s pge G
S e o ol e Ble Jhge S gy e UG 8 O g g 0y S
Gy Mo ou A op A8 ae ol e G uos G o Sl el
Fae £ g SEERN ok wm S8 e B e S Jp s SULS
el oy Ba US o pF e B oo Slipele S gl @ da g S8
PR e PP Ty Py i S RLI. S I e P L e T
S Siyjamcdogn S8 A1 T8 8 g Salaw gl g S SAE 18 Dl (il i
—ta Dol (g ot Vil (i

FTransliteration in Urdu script.
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MR. CHAIRMAN: Please. conclude.

st ST 3relt WME: JuIfT 981y, Ugd 399 i e el oxd 9, 3w <
e B U1 Zero Hour § MY N9 fise w3 fireta o, 3mow S+ ot & fire &< el
. - 5 LI ' R 40 L + T
i S g gl B8 e g el gy Bl 1 B B s
A S g el Sl gt e g Qe Bour
Y FUTafeY: 399 § oo TE B Fhal g Y TE 8, IHI-GT U el € E, o
IRIT & aleady 55 fFCH & U Bl ...(HAYM)... il 3@ T FATA HRTI

...(TALT).... 379 37T TG HRY| Y TR ARN & Sl A $S el 1Tl ... (FaET). ..
H ool 20 AT 4 Y81 UR §, FAT BN I8 G311 AT 81 ... (aLH)...

it SIaE 31l @M: W), H I8 el a8dl g (& ... (aHM)... -1 ARG H gl
IR ABATe AT BT HMH ay 2013 H 3T AT, Td IR T & gregH] 234 7 <31 gy
I TR ggell IR Areret Mf$ar & SIRY srhare ety ufgaHt ST e & <70 &) 1T
H ST AT ... (AgT).... TR 9 ST Bl 984 g Hd TR TST HRP TG T
T ....(IFETH). ..

ellady (g e (o Tldlon) . AS e Udla LLE 0 e 0 e 1 DA e S gla '—"ﬂj
LS 3 Bl s slg® U e 2013 e pl€ 1S __Sags paaledl e Sl we
JEEPEISCR -S I TR 1 VP P NI T RN P SRS S, PP L LI TR C N eI
e Slabaa) LR S pea pe S1 S QS0 S Glus 81 (ke S Sl ol

i datae) LE LS cailae S 8 1548 L omie o 5r T € il ) e

MR. CHAIRMAN: Thank you. Now, Shri Vijaysai Reddy. ...(Sd9q€)... 39 il
0 9t 7= €, I8 Rprs # 721 AT ... (=ae™). .. I8 Re1S # &1 g

s} SITde 3relt @M : *

* .t
PO e A gla s

7} TUTRY: &7 ST Sfell W1, 319 Foor SATeH 81 wilst 3y

MR. CHAIRMAN: Shri Vijayasai Reddy.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the social media is a

phenomenon world-wide and it has come to stay in India. ...(Interruptions)...
g Bl wATery A g w9 (3h faor Maen: + L (@aum)...
it prafar: ST SN, ey aifery, 2 Sifery

fTransliteration in Urdu script.

*Not recorded.
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st s It *
it wumafay: wiSt, oMY 95 SR ...(@agT)... 98 S1SUI ...(GHH)... Time is

running out. ...(FIYM)... Time is running out. ...(Interruptions)...

st e o *

st |uTafa: e vt SN, ong 9fSul ... (aaum)... I8 Rals # 78 o @ &,
unnecessary 39 ...(dYT)...

st s It *
it uTafr: et 19 § 21 oI €, a8 Rl # 81 Sl ... (ae). ..
sft s1HI=g ¥l *

sft swamafer: s fa. faoaars X8 (@), S S e, Rers W 98 T8
SITQAT, g HY 81 SATQT .. (T .

st 3= I *

MR. CHAIRMAN: Shri Vijayasai Reddy. ...(Interruptions)... If you people don't
want the discussion, thank you. 39 @RTi DI 989 8| A2y, dl g=Iarg | ...(ggYT ).

SHRI V. VIJAYASAI REDDY: Sir, social media is a phenomenon world-wide and
it has come to stay in India and it enables the people to be connected on real-time basis
and the information is flown as it happens and keeping them connected and engaged like

people never-before.

Sir, there are several issues in social media, be it WhatsApp, be it Instagram or
Facebook or Twitter, whatever it is. The first danger is the danger of mass hysteria and
our communal reactions. The second is, the Government has to draw a line between
the freedom of speech and the content what comprises of derogatory and seditious. In
fact, the real news or information is increasingly getting buried in the avalanche of false

information.

Sir, studies show that there are about 3.55 million users. It means approximately 35
crores of people in India are using this Internet, roughly about 27 per cent of the Indian

population. So, it is very difficult to do away with the social media.

Therefore, firstly, I suggest the Government of India and the hon. Minister in this

regard that there has to be a continuous, constant vigilance and monitoring without affecting
the right of speech and without getting any allegation that we are encroaching upon the

individual freedom because they can't tap the telephones or they can't intervene.

*Not recorded.
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3.00 r.m.

The second point is, it is imperative for the Government of India to get together all

stakeholders, the civil society and try to address this issue.
The third suggestion that I would like to make in this regard is ...
MR. CHAIRMAN: Please conclude.
SHRI V. VIJAYASAI REDDY: Yes, Sir.

Sir, all these applications and service provides depend upon the advertisements.
That is the only revenue that they have got. So, if the Government of India can work out
and wherever the applicant-owner or promoter crosses the line, they can think of imposing
some curbs on Indian companies giving advertisement lease to these applications.

Thanking you very much.

SHRI SWAPAN DASGUPTA (Nominated): Sir, I am very glad that the Minister
started his address by referring to the IT industry. It is important to note that the IT industry
grew in India not because of the Government but despite the Government. And it is also
important to note that social media has arisen not because of any Government, not because
of any political parties but by itself. The reasons why it has grown is because people use
technology to form communities. Ninety-five per cent of social media is used for most
innocuous things like using for family exchanges, for family photographs, sharing dog

photographs, exchanging news about stamp collections and things like that.

The reason why it is now on the verge of eclipsing the mainstream media is partly
because the mainstream media had developed a certain arrogance which made sure that
certain perspectives were kept out, and those perspectives are now sought to be filled in
by social media. It is very, very important to realise that it has democratized the voice of
the people. It has enabled alternative voices to creep in and that is because these voices
were not being heard earlier. It is interesting to note also, Sir, that the term 'fake news'
came into vogue only during the American Presidential Elections, when the social media
was used because most of the mainstream media did not endorse one particular candidate,
who ended up winning. So, here again, Sir, it is important and we must keep in mind that
any attempt to regulate social media amounts to actually curtailing a facet of democracy.
Now, because these are new voices, because these are alternative voices, there is a degree
of insolence and sometimes there is also an absence of vocabulary, which has resulted in

some of the articulation being certainly crude, etc. We must keep that in mind.
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MR. CHAIRMAN: Please conclude.

SHRI SWAPAN DASGUPTA: Therefore, while we are talking about threats to law
and order, I think enough propagations exist, as they have said, which would enable us
to do this, but we cannot take into account certain things because any attempt to monitor
social media becomes an infringement on civil liberties. At the same time, we want a
complete crackdown on that. Both of these cannot happen together. There are enough

laws. Let the Minister and the Ministry of Home Affairs use these intelligently.

SHRI K.K. RAGESH (Kerala): Hon. Chairman, Sir, at the outset, I would like to
say that it is mot social media that is responsible for the incidents of mass lynching
taking place in our country, but it is the politics of hate that has resulted in the increasing
incidents of mass lynching in our country. That is the issue to be addressed. It is a fact that
the social media is being misused mainly by communal outfits. If you look at the fake IDs
created by certain sections, mainly communal propaganda is being unleashed by these
IDs. It could be in favour of the majority community, the saffron brigade or in favour of
minority fundamentalists. So, social media is mainly being used and misused by these

forces. I think this is a very serious issue that needs to be addressed.

Sir, the hon. Member here was referring to a certain hartal that happened in Kerala.
The Member must also be aware of the fact that recently the Facebook has removed a fake
ID of the saffron brigade, which is called post-cargills. Please let us know who created
that ID. That ID was propagating a malicious campaign which, in fact, intended to affect
the secular fabric of the State of Kerala and divide the people on communal lines. Again,
who had initiated that call for a hartal? The call for hartal was initiated by the Right Wing
forces through their IDs and it was carried forward by the minority communal forces in

the State of Kerala.
MR. CHAIRMAN: Mr. Ragesh, please conclude.

SHRI K.K. RAGESH: Sir, they had initiated it and their counterpart had taken that
forward. That has happened. Another thing is that cyber crimes are increasing day-by-
day in our country. It needs to be addressed separately. I would demand from the hon.
Minister to set up special courts manned with trained Judges — that is very important—
to deal with cyber crimes because that is a separate issue that needs to be dealt with
separately. Of course, social media plays a very important role in ensuring democracy of

our country. Freedom of speech and expression is extremely important. So, we have to
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hail the importance of social media. At the same time, we should come up with certain
stringent provisions in IT Act for preventing the misuse of social media by the communal

forces. Thank you.

it YW =% uwTe faR (MER): |vaia J8igy, |99 Ugdl -1 fque 7 [98R &
FaTeT & IR | =9 B Ffh § [ER 31 Rusic HRa1 €, safog § 9 W a1 arg
S gardT o T H30 Siel # e Y1 57! a1 8141 AT o 9 St 3 fes a1 g, §
§IP] I8 AT BHRAT 8, Slfh o7 ANl IR BRATS Bl 15, FIT I 12T fhdl TR
BT TR IR g 82 H W BR A1 ATET § [ [GBR H Pl A Sfey b A W, o b
A UR 3R AT USRS 919 457 SRd €, O IRGR Sd A1l &t 3 U9 31l &
Y forferT & aR # =t 81 <81 ot I &l 97d ® % &9 99 oSS! IR $Rd B
oifépe H ST 2T o EHRT Teel [ R 81 & R WRTAqR srg i &1 At gar o a8
P 7T 3 gaT A2 B9 |F NN Pl 59 ISl | el o1 ARy, olfdb g9 31
ey o O YN ¥ §9 ol Bl Ha¥ B P (U g7 W& &, 89 AN SHBT FH=
S B QRS & IR # S 91 B 7, SHBT WRT fhdT ST a1fey| 89K S |rerel
HIfEAT 2, SAD! S 3BT T B! BIIST o1 A1y IR A RIE 7 A1 /9 RN Bl
I g1 A1, Igd-98 IS |

SHRI K.T.S. TULSI (Nominated): Thank you, Sir, for giving me an opportunity
of placing my views. Sir, I believe that social media, in fact, is most valuable piece of
evidence by which the perpetrators can be brought to book. It is the greatest friend of the
Police, the prosecutor and the Court; it is irrefutable evidence. I don't understand when
it is used in 90 per cent cases for solving the crime and used as most valuable evidence,
why the Police are not using this in these cases. I believe that fake news and social media
are poor-alibi. This only exposes that the police are hand in glove with the perpetrators
of crime-instead of doing their duty. I don't know whether there is a direction not to take
action, or there is a design or there is an assurance also to perpetrators that no action will
be taken against them. All this shows that when such valuable evidence is not being used,
there is something fishy. I also want to submit that I don't know how many people have
been arrested when they can be identified on the videos that are available. How many
people have been prosecuted on the basis of contemporaneous audio-visual record? Also,
I want to submit, Sir, that this is a special kind of violence, not just like any violence.
What is this special violence? There is no personal motive in these crimes; there is no
personal enmity in these crimes. Therefore, all that we can assume is that it is done to
strike terror in the minds of the society, and if it is to strike terror, it is not only terrorism, it

is terrorism with a difference. Terrorism only uses secretive methods for killing but, here,
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[Shri K.T.S. Tulsi]
it is being done in front of everybody in broad daylight and yet no action is being taken.
...(Interruptions)... 1 believe, Sir, that it is one hundred times more brutal and dangerous

than terrorism. Thank you.

DR. NARENDRA JADHAV (Nominated): For the first time in the history of our
country, we are experiencing an age of information overload which has given rise to the
phenomenon of fake news. To an extent, the increased use of social media has led to what
sociologists and psychologists refer to as an 'Echo Chamber'. Sir, an Echo Chamber is a
metaphorical description of a situation in which beliefs are amplified or reinforced by
communication and repetition inside a closed system. By visiting an echo chamber as an
online forum of similarly prejudiced groups of people, for instance, individuals are able to
seek out information which reinforces their existing views, potentially as an unconscious
exercise of confirmation bias. This may increase political and social polarization and
extremism. The inherent prejudices that people have against dalits, adivasis and the
religious minorities are further reinforced by their online friend circles who ascribe to
the same set of predispositions. This further leads to strengthening of existing biases.
Therefore, the oppression of the already oppressed class has now been instilled with a
reinvigorated sense of resentment and hatred towards the oppressed. Since May, 2018, at
least 22 people have been lynched, and numerous others have been critically injured in

mob lynchings.
MR. CHAIRMAN: Jadhavji, please conclude. Time is over.
DR. NARENDRA JADHAV: Sir, I will take just 30 seconds.
MR. CHAIRMAN: No, no. Nominated Members were given only limited time.
DR. NARENDRA JADHAV: As an Indian, I hang my head in shame to admit...
MR. CHAIRMAN: It is already three o'clock. Your time is over.

DR. NARENDRA JADHAV: As an Indian, [ hang my head in shame to admit that
mob lynchings are a new kind of hate crime in our country. I appeal to this august House,
let us put our heads together and evolve a code of conduct. Let us work out a framework

that removes this ugly blot on our great civilisation. Thank you, Sir.

MR. CHAIRMAN: Hon. Members, the time was from two o'clock to three o'clock.
Now, it is ten past three o'clock, so the hon. Minister will respond briefly. From each
party, one name is given, that is, whoever has given notice. ...(Interruptions)... You have

not given on time. ...(Interruptions)...
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SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, I need only one minute.

MR. CHAIRMAN: You can take one minute only. ...(Interruptions)... You know the
position of rules. ...(Interruptions)... Members should follow it. They should give notice

before time. Then, I could have adjusted everybody. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, ‘epporul yaar, yaar vaai ketpinum,
apporul maiporul kaanbadhu arivu'. It means, duty is cast upon the citizens to find out
the truth of any statement available in any media. So, I thank the hon. Chairman and the

hon. Minister. Thank you.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): I have only one point to make, Sir. Sir,
people holding high offices should not resort to making opinions in the social media.
That will include the hon. President, the Governor, the Chief Ministers and people who
are responsible to the entire population. Social media covers only about 20 to 25 per
cent of the population. That leads to various comments. So, my request is that such steps
should be taken, where people holding high offices make opinions through mass media

and social media because that leads to various discussions. I have seen *

MR. CHAIRMAN: Please don't quote Governor here. ...(Interruptions)...
Mr. Elangovanji, Please. No reference to Governor will go on record. Now, Hon.
Minister please, Shri Ravi Shankar Prasad.... 379 ot dferT § & SU...(TTH)...

# M eI yTe: TR FRid, § Ui -Ad e § 9Hre ) S
st wwrafa: <, dem #§ @Ry ...(g94Y1)... Don't get into arguments.

...(Interruptions)...
SHRI BHUBANESWAR KALITA (Assam): Mr. Chairman, Sir, this is my motion.

MR. CHAIRMAN: You came and told me that the other name is of Shri Ghulam
Nabi Azad. The BJP has also given only one name. Only one name from each party is
allowed. ...(Interruptions)... Anand Sharmaji, please. ...(Interruptions)... You know the
rules about Calling Attention Motion. ...(Interruptions)... I have been here for twenty
years. The time allotted to Calling Attention Motion is one hour. It is already past one
hour-and-fifteen minutes. Then, the hon. Minister also has to reply, as per the rules. You
cannot have different rules for different tenures. Anand Sharmaji, please bear with me.
Please, let him complete. ...(Interruptions)... Let us discuss and then change the rules. I

have no problem afterwards.

*Expunged as ordered by the Chair.
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SHRI ANAND SHARMA: Then, Sir, you please accept the Short Duration Notice
that we have given. It does not refer to social media. Let us have a full discussion.

...(Interruptions)...

MR. CHAIRMAN: He has already mentioned it. You cannot expect answer here

now. You already made your suggestion. ...(Interruptions)... Please sit down. #3T I,

3y 9ifervl
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|TEd o G qaTe (61 &, § DI IR G| AT P& AN Pl Ble A IR Bl
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BEY WX A H U b Albad H 59 T BT IR AT Adh a0 I DR o
TS, FAIfh AT HIfSAT 7 I BT empower BT § AGE I 8, B I§ <G TSI
AT FATIRT ST, 31797 6T fa AT JMMaga s g1 31T BT fo iy Jmavde & fob AT
HIFEAT & TP aspect BT GHUANT HP (24T B IG1AT ST I&T 1 $ATGY {7 W@ Fal fb
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912, balance between freedom of speech, right to inform, right to awaken and right to

enlighten. That is what the right of expression under Article 19(1) of the Constitution is.
And, secondly, there has to be balance between sovereignty of India, public order,
decency, morality and other part of the security of the State. I8 I HIRT BT HfqemT 2,
IAP! balance PRAT Igd SR g1 ST A lynching BT a1 &, IH TR 7T F 7 B
arell B, § I IR AT e 1, R g8 81 AR &1 g 81 Lynching H81 1R
A1 81, I8 gHIFIYY &, S IR BRATS BIH1 A1RY| T2 ARBRI Bl 3T BIH BT A1,
Y.EIST. BT AYAT BT BRAT AT IR ARBR - 59 R AR I A9 I & 2
HeIed, ﬂ?ﬂ? DY specific ATl ‘{@ Y 81 A P TN H T particular instance & IR H
PIRDIR

I will have to enquire into those things, as to what has happened. My very

distinguished friend, Mr. Derek O' Brien has raised many questions.
SHRI DEREK O'BRIEN: I have raised four questions.

SHRI RAVI SHANKAR PRASAD: Those fours questions are illustrative of the

profound knowledge of your vocabulary and understanding of social media.
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SHRI DEREK O'BRIEN: But answer my four questions.

SHRI RAVI SHANKAR PRASAD: Sir, I have checked up. This postcard was
removed by the Facebook. But there is no evidence to suggest that it was propagating a

particular ideology which was the reason for that. ...(Interruptions)...
MR. CHAIRMAN: You please go ahead.

SHRI RAVI SHANKAR PRASAD: He has got the right to laugh. Yes, we are
popular. We are ruling 20 States of India and the entire country and we have got large
support base. That should not unnerve you. Go to the people and get the support. My point
is, in this case, they have downloaded without any reason. ...(Interruptions)...

it FHTAf: S¥F $ B 91T © 1?2

SHRI RAVI SHANKAR PRASAD: Sir the second question which he has asked is
about certain particular gentleman as to why he attended a meeting. I think, India is free

Mr. Derek O'Brien. Now, you will ask question as to why someone attends a meeting.
SHRI ANAND SHARMA: He should be prosecuted.
SHRI RAVI SHANKAR PRASAD: I am not yielding.
MR. CHAIRMAN: Let him complete.

SHRI DEREK O'BRIEN: Sir, you please see the content what the person has written.

Of course, India is a free country but you see the content.*

MR. CHAIRMAN: Please. ...(Interruptions)... It is not going on record.
...(Interruptions)... Mr. Derek, you are a very senior leader of a party. ...(Interruptions)...
Anand Sharma ji, please. ...(Interruptions)... Please confine to the issues, Mr. Minister.

...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I am only saying that if Mr. Derek O' Brien
is offended against any particular observation or comments of any individual, there is a
provision in law, you take action, and, if that is the case then a lot of entries are emanating
from West Bengal would also be subject to great scrutiny. I have got them in abundance.
But I do not want to make it a political issue. I am sorry to say that. Sir, regarding the third
issue about a particular application, I do not know what name we have given to that. If

you could please repeat the name of the application, I was not able to hear the name.

SHRI DEREK O'BRIEN: Sir, it is not an application. An application is something
different. ...(Interruptions)...

MR. CHAIRMAN: I would request the Minister, do not refer to any individuals,

whatever you want to say, say.

*Expunged as ordered by the Chair.
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SHRI DEREK O'BRIEN: With due respect, I want to say that I have asked four

questions, he has answered only two of them. Answer the other two questions.
MR. CHAIRMAN: I am telling you to focus on the issue itself.

SHRI B.K. HARIPRASAD: Sir, the Member wants clarification from the

Minister.

SHRI RAVI SHANKAR PRASAD: Sir, about Nation with Namo part, I will make
my enquiry and then revert to him separately. Sir, what is important? If India's digital

profile is rising. ...(Interruptions)...
SHRI DEREK O'BRIEN: But I have raised four questions.

SHRI RAVI SHANKAR PRASAD: Whatever I have understood, I have replied.
Now, with regard to the other point, we can have a political debate on this point ad
nauseam. 1 will have one view, you will have one view that is what democracy is all
about and if we can have this debate on the floor of the House, why should we deny
Indians to have this debate on social media. That is the larger question involved. That
freedom we need to acknowledge. Sir, the other measures, which I have already
outlined in my speech, and it is there. Sir, one last question which Shri Ghulam Nabi ji
raised. I take your point. The concerned Minister has explained. It is also a public
statement. I think, let us leave it these because if that is the question to be considered, |
also remember the late Prime Minister as saying "STd ST Us fiRar g, @ exeh ferh

21" in the case of 1984 riots. No one condemns that.
MR. CHAIRMAN: Let us close it now.

SHRI RAVI SHANKAR PRASAD: Let us not do like that. It is a serious debate.
Let us acknowledge that.

GOVERNMENT BILLS

The National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental
Retardation and Multiple Disabilities (Amendment) Bill, 2018

MR. CHAIRMAN: Now, let us take up The National Trust for Welfare of Persons
with Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities (Amendment)
Bill, 2018. Shri Thaawarchand Gehlot to move a motion for consideration of the National
Trust for the Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation and
Multiple Disabilities (Amendment) Bill, 2018.



